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INTRODUCTION

I, the Chairman of the Committee of Privileges (2010-11),
having been authorized by the Committee to present this Report on
the question of alleged breach of privilege raised by Shri Manohar
Parrikar, Leader of the Opposition against the Home Minister for
misleading the House while answering a Starred Assembly Question
9C on 4-8-2009, present it to the Goa Legislative Assembly.

The Committee held four meetings. This report was considered
and adopted by circulation on 3-2-2011.

ASSEMBLY HALL MAUVIN GODINHO
PORVORIM, GOA. CHAIRMAN

DATED: 4-2-2011
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REPORT

On 6% August 2009, Shri Manohar Parrikar, Leader of the Opposition
under Rule 76 of the Rules of Procedure and Conduct of Business of the Goa
Legislative Assembly gave a notice of breach of privilege against Shri Ravi Naik,
Minister for Home for misleading the House while answering Starred Question
No. 9C on ‘Bomb Disposal Training” tabled by Shri Rajesh Patnekar, MLA on 4*
August 2009 (Annexure- I).

2. The reply to the said question (Annexure-II) has two annexures namely A
and B. Annexure A is a list of Police Personnel who had undergone BDDS course
and Annexure B pertains to the police personnel attached to Bomb Detection
Squad entitled for special pay (50% of emoluments — excluding HRA & other
allowances). The Member stated that the Home Minister while replying has
misled the House by giving wrong information. In the reply the Minister has
stated that ‘Special pay to the tune of 50% of emoluments (excluding HRA and
other allowances) are being paid only to the personnel attached to the Bomb
Detection and Disposal Squad”. The Member has contended that in Annexure —
A, persons at sl. No. 26, 34, 35, 36, 38, 39 and 41 who have undergone BDD5
course and attached to Bomb Disposal Squad are not figuring in the list In
Annexure — B which comprises of those who have been paid 50% emoluments.
This misleading reply has caused grave offence of breaching the privilege of the
member who raised the question and well as the whole House.

3. The Hon. Speaker called for the comments of the Home Minister in
respect to this question vide letter dated 14" August 2009. However, there was
no response from the Minister and a reminder was sent once again vide letter
dated 22~ September, 2009.

4. The written comments on the Minister were received on 28%" October 2009
(Annexure — III). The Minister in his letter stated that though the strength of the
Bomb Disposal Squad is 6, due to security concern, the strength has been
increased to 45 by deploying additional police personnel from other branches.
The special allowance to the squad is sanctioned from a specific budget head of
the CID branch. The officials attached to the Bomb Disposal Squad and not
drawing salary from this head, have not been paid the special allowance. The
Minister has further stated that due to issuance of various orders on different



dates of posting/attaching officials from other branches with the Bomb Disposal
Squad, inadvertently the issue of payment of special allowance to the officers
who were drawing salary from other Budget Heads could not be appreciated
properly by the Police Department and hence not reported correctly to the
Government due to which the error crept in. The Minister also stated that he has
ordered an inquiry into the matter and will fix responsibility on the officers
furnishing incomplete and incorrect information to the Government with a
request to drop the privilege.

5. The Hon. Speaker relied on the book ‘The Practice and Procedure of
Parliament’ by Lok Sabha Secretariat (page 290-91) which states-

If any statement is made on the floor of the House by a member or Minister which
another member believes to be untrue, incomplete or incorrect, it does not constitute a
breach of privilege. If an incorrect statement is made, there are other remedies by which
the issue can be decided. In order to constitute a breach of privilege or contempt of the
House, it has to be proved that the statement was not only wrong or misleading but 1t
was made deliberately to mislead the House. A breach of privilege can arise only when
the member or Minister makes a false statement or an incorrect statement willfully,
deliberately and knowingly.

Incorrect statements made by a Minister cannot make any basis for a breach of
privilege. It is only a deliberate lie, if it can be substantiated, which would certainly
bring the offence within the meaning of breach of privilege. Other lapses, other mistakes
do not come under this category, because every day we find that Ministers make their
statements in which they make mistakes and which they correct afterwards.

6. The Hon. Speaker thereafter opined that there appeared to be no
deliberate attempt on the part of the Minister to suppress information from the
House and therefore desired that the factual inaccuracies in the reply to Starred
Question No. 9C replied on 4-8-2009 be got corrected and authenticated by him
and then circulated amongst the Members of the House during the forth coming
Assembly Session. It was also informed that unless this was complied the notice
of breach of privilege would remain on record. The corrected reply to the said
Assembly Question was not received during the Assembly Session held in
December 2009. The Hon. Speaker on 11* January, 2010 referred the matter to
the Committee of Privileges for examination and Report.

7. Memorandum No. 1 of 2010 on the matter was circulated to the Members
of the Privileges Committee (Annexure — IV)



8. The Committee during its sitting on 28" June 2010 acquainted itself on the
issue and desired that the Home Minister be communicated to circulate the
corrected reply to the said question on the first day of the Assembly Session that
was to commence on 19% July 2010. However, the corrected reply to the said
question was not circulated. The Committee during its sitting on 15* November
2010 deliberated on the issue and were conscious of the disregard shown by the
Minister to the Committee of Privileges but as the Minister had accepted the
inaccuracies in his reply to the said LAQ, the Committee in its wisdom agreed to
give him another chance to rectify the reply. As there was still no response from
the Minister, the Committee summoned the Chief Secretary, Home Secretary as
well as the Director General of Police to appear before the Committee during its
sitting on 13" January 2011.

9. The Home Minister forwarded to the Hon. Speaker on 12* January 2010
the corrected reply to the said question (Annexure — V) to be circulated to the
House. A copy of the corrected reply was placed before the Committee of
Privileges during its sitting on 13* January 2011. The Acting Chief Secretary,
Secretary — Home and the Director General of Police along his officials appeared
before the Committee on 13* January 2011. The Committee examined the
officials who stated that there was a lapse on their part in furnishing the reply.
There was an inadvertent error in giving the reply which they attributed to
extraordinary pressure of giving about 114 assembly replies by a meager statf.
The Chief Secretary apologized for the inadvertent error with an assurance that
the same would not recur.

10.  The DGP regretted the error that crept in inadvertently in the reply. The
- S.P. (Head quarters) made the following submissions before the Committee -

a) the error cropped up at the time of compiling the data. There were
repetitions in the names of the officials that were trained. Secondly no records
were maintained of those officials trained, therefore the reply to the question was
given based on the orders issued to officials for training. The error in the reply
was not intentional and the Department did not intend to give a false reply.
Inquiry was made on the officers responsible and found that the officers collating
the information had committed the mistake on account of pressure of assembly
questions. The respective staff have been briefed to be more serious and cautious
in preparing reples.

b) there are 6 sanctioned posts in the Bomb Disposal Squad who
received special pay of 50% of emoluments excluding HRA and other
allowances. Over the years, due to various threats faced, the duties of the Squad
increased and over a period of time, the manpower in this squad had to be



increased simultaneously. The department sent 51 officers for training on bomb
disposal from different units. Orders were issued that they would also draw the
extra allowance in accordance with the circular issued by the Home Department
for the 6 sanctioned posts and the others would draw salary from the concerned
units from where they were taken. There was a dual interpretation of the orders
“and 22 officers from other units did not get the allowance although they were
trained and posted in the bomb disposal squad.

C) a proposal was sent to the Government on 21-5-2010 requesting for
an additional manpower of 48 posts. Discussions were held on this and the
Department resubmitted a revised proposal on 22-12-2010 to the Government for
an additional 24 posts to meet the requirements; 12 in North Goa and 12 in South
Goa. The Government has not increased the posts as on date.

d) leaving aside the 6 sanctioned posts in the Bomb Disposal Squad,
the Government desires to withdraw the special pay of 50% emoluments that are
being given to the other trained staff working in the Squad and is also
contemplating to recover the amount paid to them.

11. The Committee was disturbed to note that —

a) the Government is not sanctioning the required number of 48 posts
needed in the Bomb Disposal Squad. Instead of providing safety to
the people of the State, it intends to down size the actual
requirements to 24 posts.

b) the Government intends to withdraw the 50% of emoluments
(excluding HRA and other allowances) being given to those trained
in Bomb Disposal and working in the Squad.

c) the Government intends to recover the emoluments paid to the
officials in the Bomb Disposal Squad.

12. The Committee feels that the Government should apply its mind and take
into consideration the safety of the State. Protection to its people should be of
prime importance to the Government and the Government should strive its
utmost to provide security to its people. The Committee finds that the
Government instead of recognizing the risk involved in lives of the personnel
attached to the Bomb Disposal Squad and motivating them with incentives,
intends to withdraw those officials attached to the Bomb Disposal Squad so also
the special pay given to them as well as down sizing the required strength of
persons in this Squad. '



13.  The Committee strongly recommends the Government not to breach the
privilege of security for its people nor make compromises on it at any cost. The
Committee recommends that the Government

a) create adequate posts that are required in the Bomb Disposal Unit.

b) the staff working in the Bomb Disposal Squad whose posts are not yet
sanctioned should continue in those posts as well as avail the special pay
that they have been receiving.

c) officials who are performing the same work but dues have not been given
to them should be paid their dues.
d) the Government withdraw its intention of recovery of emoluments from

the officials that have received the same.

14.  The Committee strongly recommends the immediate computerization of
the Police Department. There should be a computerized data base and the
Department keep itself up to date in its records. This will help the efficiency of
the Department in providing accurate records at any time without much trouble,
leaving less scope for errors which will simultaneously reduce the work stress of

the staff.

15.  The Committee considered the matter of breach of privilege in toto along
with the corrected reply forwarded by the Minister. The Committee
recommended that the said Starred Question be circulated to the Members in the
House. The Committee has noticed with distaste the scant respect shown by the
Minister in ignoring the directions of the Committee. The Minister being a part
of the Government should be duty bound in providing prompt service to the
people of the State. The Committee fails to see reason for the Ministers’ delay in
furnishing the corrected reply to the said Assembly Question specially when he
had already agreed that there was an error in it.

16.  The Committees of the House are entitled to. the same respect as the August
House and therefore the Committee expects that responsibility, cooperation and respect be
well shouldered by all the functionaries of the House. The Committee keeping in mind
the dignity of the House feels that it would be inconsistent with the dignity of the House
to take cognizance of the matter as the corrected reply to the said question was circulated
in the House on 2-2-2011. The Committee however cautions both the Ministers and the
bureaucracy to be extremely careful while furnishing replies to the House.

17.  The Committee therefore recommends that the matter be closed.
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ANNEXURE -1

MANOHAR PARRIKAR
Leader of the Opposition
Goa
No. 3-7-09/Led of the Opp/1314 Dated: 06" August 2009
To
Shri Pratapsingh Rane,
Hon’ble Speaker

Legislative Assembly Complex,
Porvorim — Goa.

Sub: Notice of breach of Privilege against Shri Ravi S. Naik,
Member of the Goa Legislative Assembly & Minister for

Home.
Sir,

Under Rule 76 of the Rules of Procedure and Conduct of business of the
Goa Legislative Assembly, I wish to raise a breach of Privilege against Shri Ravi
Naik, Minister for Home for misleading the House while answering Starred
Question No. 9C on “Bomb Disposal Training” tabled by Shri Rajesh Patnekar,
MLA answered in writing on 4% August, 2009. The answer to Part (a) i.e.
annexure A is list of Police Personnel who had undergone BDDS course. The
details of the Personnel attached to Bomb detection squad entitled for special pay
(50% of emoluments excluding HRA and other allowances) are given iIn
Annexure — B of the reply.

However, the Home Minister while replying the above question has
misled the House by giving wrong information as under:

“Special pay to the tune of 50% of emoluments (excluding HRA and other
allowances) are being paid only to the Personnel attached to the Bomb detection

and Disposal Squad.”



Personnel mentioned in Annexure A “serial number 26, 34, 35, 36, 38, 39
and 41 and who have undergone BDDS course as also attached to Bomb
detection squad are not figuring in Annexure B giving list of personnel who have
been paid 50% of emoluments” thereby the grave offence of breaching the
privilege of the member who raised the question and of the whole House.

[ therefore request you to cause an inquiry into this breach of privilege
and take appropriate steps to ensure that giving misleading replies to House are
punished.

Yours sincerely,

sd/-
( Manohar Parrikar)
Leader of the Opposition

Encl: Starred LAQ No. 9C
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ANNEXURE - 111

SHRI RAVI S. NAIK
Minister tor home, Co-operation, Women & Child Development and

Animal Husbandry & Veterinary Services
Tel: 0832 - 2419528

0832 - 2419827

GOVERNMENT OF GOA Fax: 0832 — 2419857
SECRETARIAT, PORVORIM, GOA. Mobile: 9922582066
D.O. No. 12/103/2009-HD (G) Dated 28 October, 2009
Dear

Kindly refer to the Notice of Breach of Privilege moved by Shri Manohar
Parrikar, Hon’ble Leader of Opposition in respect of reply to Starred Question
No. 9C answered by me in the Assembly on 4/8/2009.

In this regard, I would like to mention that sanction of the Government
was accorded vide order dated 8/2/2009 for giving Special pay to the tune of 50%
of emoluments ( excluding HRA and other allowances) to the officials in the
Bomb Disposal Unit.

Although the sanctioned strength of the Bomb Disposal Squad is 6 posts
which were created way back in 1996, due to security concern in the changing
security scenario strength of the Squad has been augmented by deploying
additional police personnel by withdrawing from other branches. Presently the
strength of the Bomb Disposal Squad is 45 against the sanctioned strength of 6.

Since while issuing the sanction for payment of special allowance a
specific budget head of the CID branch was mentioned, the officials who were
attached with the Bomb Disposal Squad but drawing salary from this head have
not been paid the special allowance. It appears that due to issuance of various
orders on different dates posting/attaching officials from other branches with the
Bomb Disposal Squad, inadvertently the issue of payment of special allowance to
the officers who were drawing salary from other Budget Heads could not be
appreciated properly by the Police Department and not reported correctly to the
Government due to which error has crept in the reply.

12



I have separately ordered for an inquiry into the matter and fix the
responsibility of the officers furnishing the incomplete and incorrect information

to the Government,

In view of the foregoing, I would like to request you to drop the privilege
motion.

Yours sincerely,

Sd/-
(Ravi S. Naik)

Shri Pratapsingh R. Rane,
Hon’ble Speaker,
Legislature Secretariat,

Porvorim-Goa.
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ANNEXURE -1V

GOA LEGISLATURE SECRETARIAT
PRIVILEGES COMMITTEE

Memorandum No. 1 of 2010

Subject: Breach of privilege against Shri Ravi Naik, Home Minister by
Shri Manohar Parrikar, Leader of the Opposition for giving a
misleading reply to an assembly question.

Shri Manohar Parrikar, Leader of the Opposition tabled a notice of breach of
privilege on 6" August 2009 (Annexure -I) against Shri Ravi Naik, Home
Minister for misleading the House while giving reply to the Starred Question No.
9C on ‘Bomb Disposal Training’ tabled by Shri Rajesh Patnekar on 4™ August
2009 (Annexure —II).

2. The member, Shri Rajesh Patnekar tabled a question on the Bomb Disposal
Squad. In query No. 1 of the said question, information was asked on the number
of persons that underwent training on bomb disposal along with the details of
their postings; Annexure A to the reply provided a list of police personnel that
underwent BDDS course. Further it was asked whether special pay allowance
was given to them with details. The Government replied that a special pay to the
tune of 50% of emoluments (excluding HRA and other allowances) was being
paid to the personnel attached to the Bomb Detection and Disposal Squad.
Annexure B gave the list of personnel attached to bomb disposal squad entitled

for special pay.

3. The Leader of the Opposition has alleged that the Minister has misled the
House by giving wrong information in the reply. The personnel mentioned in
Annexure — A at Sr. Nos. 26, 34, 35, 36, 38, 39 & 41 have undergone BDDS course
and attached to the Bomb Detection Squad but are not figuring in the Annexure —
B which indicates the persons attached to the Bomb Detection Squad that are

paid 50% emoluments.

4. According to ‘Practice & Procedure of Parliament’ (pgs. 290-291) by the
Lok Sabha Secretariat -
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“If a statement is made on the floor of the House by a Member or Minister
which another member believes to be untrue, incomplete or incorrect, it does not
constitute a breach of privilege. If an incorrect statement is made, there are
other remedies by which the issue can be decided. In order to constitute a breach
of privilege or contempt of the House, it has to be proved that the statement was
not only wrong or misleading but it was made deliberately to mislead the
House. A breach of Privilege can arise only when the member or the Minister
makes a false statement or an incorrect statement willfully, deliberately and
knowingly.”

5. The Secretariat sought the comments from the Home Minister on the
notice of breach of privilege by the Leader of the Opposition. The Minister in his
comments (Annexure -III) has stated that while issuing the sanction for payment
of special allowance a specific Budget Head of the CID branch was mentioned,
the officials who were attached with the Bomb Disposal Squad but not drawing
salary from this head have not been paid the special allowance. It appears that
due to issuance of various orders on different dates posting/attaching officials
from other branches with the Bomb Disposal Squad, inadvertently the issue of
payment of special allowance to the officers who were drawing salary from other
Budget Heads could not be appreciated properly by the Police Department and
not reported correctly to the Government due to which error has crept in the

reply.

The Minister further informed that he has ordered an inquiry into the matter and
will fix responsibility on the officers furnishing incomplete and incorrect
information to the Government. The Minister has requested to drop the

Privilege Motion.

6. On perusing the reply of the Minister, the Hon’ble Speaker felt that there
was no deliberate attempt on the part of the Minister to suppress information
and therefore asked the Minister vide a letter No. LA/Priv/2009/2398 dated 24*
November 2009 to correct the reply and place the same before the Members in
the forthcoming Assembly. He also asked for the report on the inquiry that the
Minister assured to hold in the matter. It was also informed that if these
conditions were not fulfilled, the notice of breach of privilege would remain on
record. As the Minister did not furnish the corrected reply to the LAQ for being
placed before the House, the Speaker has referred the matter to the Committee of

Privileges for examination and report.
% sk ok ok Xk
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ANINEXURE

'SUBJECT: BOMB DISPOSAL TRAINING

STARRED LAQ NO. 9C TABLED BY SHRI RAJESH PATNEKAR,MLA
BICHOLIM, TO BE ANSWERED ON 04/08/2009

The Answers for sub question at Sr. No. a, b, ¢ are as on
17.07.2009 and for sub question at Sr. No. d is as on date.

—

QUESTION

- p— -l—l-—r--—-——--u Y gy — —a e S — biel bR S

]FWiﬁ the Home Minister be plcased

to state:

'a) | the number of the per

who have undergone

| details of their posting;

SOI1S

the |
| bomb disposal training with

ANSWER

| By Shri Ravi S. Naik,
Home Minister

51 Police Officials have undergone
the bomb disposal ' training. These

include 6 Dog Handlers who have

1

| done Explosive Dog Traming Course.

The details of their posting are as per

enclosed Annexure ‘A’.

|

whether they are given specigd

| pay/allowances; and

1f so: the details tﬂereof; and

l under examination. “

| emoluments, excluding HRA and

Special pay to the tune of 50% of

'emoluments, excluding HRA and

{

other allowances was made effective
from 08.02.2008 (Copy of Order
| Annexure-A 1). i

' 16 police personnel (including |

’6 sanctioned posts) attached to |

Bomb Detection and Disposal Squad |

‘(BDDSJ are being pad saldl

allowances and one police personnel
| (S1. No. 13 at Annexure-B) was paid |
up to 31.03.2009, as he was

| transferred out {from BDDS. ]

The details of 17 personnel are givef‘r '

In Annexure-B attached. As the

| special pay to the tune of 50% of |

other allowances to 11 personnel |
(excluding 6 sanctioned posts) have

been paid by Goa Police without

Government approval and matter iS |
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if no E, the

l allowarices since the last two

such hikes/ | hike/allowances since the last two .

rcasons of not|The reasons for not granting such

vears are s under:-

1.

bo

W

- special pay to the tune of 50% of

. Subsequently Government |

.As on August, 2008, 17 persons

without Government approval.

|

Government had accorded ]
sanction for creation of six posts
n BDDSL:%%de Government Order |
No. 2-43-85-HD(G)/Vol-ll dated
04.07.1996.

sanctioned special pay to the tune
of 50% of emoluments, excluding
HRA and other allowances for
those who are posted in BDDS
vide Government Order No.]
1/34/2007-HD(G) dated

08.02.2008.

were attached by Goa Police to L
BDDS. (Goa Police had 1ssued
orders granting special pay to the |
tune of 50% of emoluments,

gxcluding HRA and  other

allowances to all 17 persons
(including ©6 sanctioned posts),
out of which one HC was posted

out of BDDS and hence his !

emoluments, excluding HRA and ;
other allowances were stopped by
Goa Police from 01.04.2009, Thus

against the sanctioned strength of

|
I
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!:

-. |-|I-
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RN < ....:f I.:, .ﬂ..-i.,,...j
&p&:c:ial pay to the tune of 50% of
emoluments, excluding HRA and
other allowances to 17 persons

(including ©6 sanctioned ‘posts)
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4. As regards 22 more Hp?lice officers ]

posted in BDDS from 2008 to:
2010 special pay to the tune of l

50% of emoluments, excluding|

HRA and other allowances was)

not paid to them. The special pay |

to the tune of 50% of

emoluments, excluding HRA and
other allowances can be paid only

to the police officers posted
{

against the sanctioned posts,
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List of Police Personnel undersone BDDS course as on 17.07.2009
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7.2009

1 i L — gy P -l

Atlached 10 BDDS Vasco vide No.E-I/189-E/68 272008
dated 05.09.2008 {rom CID Security but was not relieved by |
 CID Secunity office L

Posiing as on 17.07

l
'I
!
Ll Pk - J
i

I N - yolliee S _
2 Ji"_:»_}_ I"‘Lma]i R. Gawas } CIDY ;_{*_U\_I_Q___ﬁ — - — =
__3__ LA 51, Baburao A, P&ldb ________*___5 Reader North Por w:m* e I
K3 N,, Suresh R. Padloskar PTS. Valpol
=N '_2;11 P. Y. Parwar [ “ﬁxuddifﬁﬂfrﬁ”j% Panaji from CID Security ]
6. HC 34&:0 S. Asolkar L MI}_M)BLME} Panajt from CID Security
_7.__| Dy SP.DR Govekar | PHQ _ ] ] N
8. PLB.G. _j._}“c_,bm L iCUI‘Lh{JIt‘.‘ﬂi PS e
9. {PSLP. M. Gin Attached to BDDS, South Margao vide No.L-118G.
" | E/6627/2008 dated 05.09.2008 from CID Cenue Ponda but {
S I was notrelieved by CID Cenue Ponda )
0. o PLULY. R Dma: . o T;L PLI’I’ELIH PS L __.._..__.._...__-,_..__;:
O 1) jE______@b—l S L. Javu,r - 1 Auan,h:.d 1O BDD% Pmuh from CI1I ‘uef..um}_ ) R
L_l_’_"________j HC-3917, Shanta B. Vel _PJ__ 3 Allathtd (o BDD% > South Margao from Colva PS _____._..,_...___-.._j
13 _{PLP B Shivoikar TC, Margao e ] ]
_ 4. [SP, AV Deshpande | SB T ]
____}_._?"_.________E{_“lxmﬂ Puurd TTC, 1 Panaj j - L B m:_f
LG, i} -3897. A. R. Gaunekar EAItdLhLd w BDDS, Vasco vide No.E-1/189-E/68%7/2008 |
l | | dated 05.09.2008 from CID Security but was not relieved by |
b 1 CID Securnty _ L . o
i i PC- 3931, R.N, Mame,]\m CLD! SEC e i
;’ +"C -3936, S. ) Nal’r: } ] ﬂltd&.hﬁd 10 BDD% '\mnh 1 Marpao imm Harb_om Ps ,
[ 39 PO -"“)‘3! . M. M_EJI B - Auached 10 BDDS South Margao ﬁc}m Pamapi PS |
20, 1 PLRUS. thnudwm ;Izmﬂgj graton Vasco o N
21, lj’( -4590. 8. D, Kulkar m _{ Attached 10 IEL)DS Vaseo trmn PTS ’\f alpos s
__g;_____ﬁg -3756, S, B. Shelx - B V1uld,n{:g Petition \'HRL CL“ L -
23, i PCATE3. R D. Tari Attached 1o BDDS in Goa l“oim Jor duw irom CiD ‘nr:c.w 193 j
(24 TPCASI2RL Pail | Auached o BDDS in Goa Police for duty from CID Security
f_ 25, _i ﬂ»b[__‘{‘:__B Arlekar 1 TG, Panaji __i
* -0. 1 HC-4083, Bhagwant Atltuched to BDDS in Goa Police for duw {rom CID ‘Ru..unl» :
. | l‘ﬂd}_}__ﬂL:t.Hllhd: o o ]
L 27 I PC-6074, Harishchandra Attached to BDDS in Goa Police for dm;, from CID Sec UrHty
L o ‘mkhalkal ‘ -
28 [ F“:d, .?alm Bxumno Pdmem hi ALtaLh:ﬂmlo BL}DS Panaj fmm (_uha PS N
29, ' £2-4 104 Ra-fholga E’_l_ghdlﬂ | Atmalmd 10 BDD.S Panay fmm GRP Ei Coy
34 T l*’(_ 42_?:. Lavu R. Char . AtLdLhLd L0 I-‘SDDS Par}an lmm GRP ‘A Coy o
i j_}_.____j 11023 b andu.p M. Ndlk Audc.h:.,d 10 BDDS Panaji from C ID Suuunl) L L
r‘*"i:*"”—-r HC ~4{}bﬁ Vinod §. Pagi | f-‘itlduhtd 1o BDDS Panaji from Colva S L
o3, HC-3498. \«"Hhu V. (:dug_ghﬂm A[ldc,ha.,d to BDDS South Marg_..{g; from PHO Panctlt o
34 ’__}j_ﬂ:._—.n—@l SLmlI R. Sinari ‘klmthud (e BDI)S Vdaf.o fron, (JRP P Altinho ﬂ
28,y HO-3718, {JUPIIId'{h S. Naik ___ﬁ}}_’_[_f.;luha.d Lo BDDS Pmmu from f:.:)l.,url Cell \’d“:L(J 3 o
___"::(':i , 1] C-—-—l 185 CAnil L Kdl.ﬁﬂguﬂmr Aita;,ht,d 1o BDDS J’a_g_li i Imm S.P. C.R R. i"’dmm o
37, * 1C 30-‘-3 Da\ anand K. " Attached 1 BDDS Panaji from ‘Old Goa PS P
| ﬁsﬂh | j
- 28 11{‘~ 1409, Sudan B, 'EQZ}\M . Auached o BDDS Panaji from CID Securnity Panan
[_- ':_}_)_____T—_lig_ 414_3_4’3 Rataram B. Patil fk‘ttduhr_.d Lo I:.’«DI)S Pculu_]_‘.l___.flgiﬂ CIiD & LLUIIII Panaji. L
0. T PIC-32208, Sanjav G. “Attached o BDDS Panaji from P.H.Q. Panaji ;
K authankar | . f
[' ii"[_-_._ HO ~4 ! 97 \r’int}d P, }_{iﬂé}““; Atmt.hu.l 1o BDD% th;;;zgiom Swl_f__:iwﬁ Pdi']:fl}l . .__..__.,.: _J
1) !
__:::_*_Lj_l_(:' ” 10{} J\d Elrlll] >. Nalk _ 1?31;-;‘521-‘;":.2&]1 JIQII'I (. 1D ‘SLLLIIIIV !‘anun , _ . H_i
430 HC-A 106, (:mubdr..u"n . Rcl_[_ll Antached 1o BDIDS I";i.ﬂ:’:}_l_l_f_l"_l._)ﬁl‘l'l P. FL.Q. Panaypr *
44, HC -3495, 5. U, Kolamkar ! Au;acaed 10 BDDS 1 Goa Police Ior duty fre From C ID ‘:euum}_
45, P(. 4232, D. 1’&1'»-':..1\111‘ AlldChLd to BDDS in Goa Police for duw from CID Sceurity
ol | ;&g)[ P S Pt..dm (Dgu | Attached 1o BDDS in Goa Palice for dui‘s’ from CID CB ]:J(JQ:,
_m‘_liqj_gdiL}} o __ISquad Alinho L ]




7. | HC-3605, G. V. Mokardekar
( Dog Handier) | Squad Altinho
8. . | HC-4068, V. B. Harji
1 {Dog Handler) B
0. | HIC- 4993, S. A. Shetye
| ( Dog Handler) B
;_.6.:__#..,1 PC-6116, B. S. Parab [

" Attached to BDDS in Goa Police for duly from CID CB Dog: J

10 £££_ﬂ

Attached to BDDS in Goa Police for duty from C1D CB Deg
| Squad Altinho |

Attached to BDDS in Goa Police for dl,lt} from CID CB Dog | .

Squad Altinho

1

Attached to BDDS in Goa Police for duty from CID CB Dog *
Squad Altinho |

R e e e e S ool

LT T AR AR L L

3], THﬂ‘-—ZEéS, V. G. Mandrekar

| {Dog Handler)

am———

-

' Attached to CID Secum\«

nliply

4
1
‘

T

Al 1:- :'1.," ;: 1. ‘:!‘fﬂ?'."l ll" r ‘.'



[
-
a4
r
-
L
LS L'., L -
* - -t
I

1 . T, ‘.,, nd oy T ]
it el LT
L - T R . Forpe =
LT T I'::!' o ,.';'- .t
l.:ll[q"_: "'.."'.“ -._'.rk-*_-‘“'.;.;'..itl-. .
{ L e ':I'.-Ii" Ry :,-' :I t
TR R L TR PRI FLA WY } AL
et LE _;:}.Ii-f_! P LA oy LIRE o P
Pl A Y . Pt DL LI SRt
e AL SN 12 I\‘ ( ] Jj. "1'.1 f) ( - i ) ( l
RS R R I TR AR F LA J W dee !
RS P R M L :; EURAET (NS
. CRaeRe DITTR, T - = W, S
" !j;_' . -4:':".'-:'; ‘L“I'.": ": 15'1:11_}*}: _.l. .
. 1 ™ I r, wk? . uh l‘,"'. (JI ‘\ {:ll] ]1]}1{11)-}[ {) (J()dl

- Homme Department (Generall,
Secreianal, Poirvorum,

Dared: 080272006,

ORD.&P

eyl

t

- PRI ERET |

| N n’. e L T . o | | ' - N o 2t g 4 % “ . y sy y
Sanctinng of the Government g hereby accorded Jor grant ©

ANNLC %G o A4

~ ”‘a'-; R "y --.-'ﬂ'..'-l, " =% ™ " :~ g “ 4 1 » '-- «l , T 2 2
WiitE Deniehits (o the Pohice Peas MI;CU POSIC cg 11 13 N DDetection and

Darga Suit, Velmet ete. during the waork in addition to thair Bomma)l

-

3

Life Insarance cover worth Rs, 1,25,000/- in case of deatly and Rs.

75,0007 i the cvent of permanent disability and Ks. 10,000/ 1

cose of indury, 10 the member of the team or his nuly miombers.

"

Firee fransporiation hetween their residence and olfice anl DAaci,

The Expeuditure will be met from the Budget Head "200.2

-

N Fin (Bl /3021 - F dated 2371172007

i
oy
w
&
L P |
P |
Tt ]
| -
-
e
L
L
-y
il gl
frurnh
e
.-l
==t
gk
Wy
-
r
jl R
——
‘l
I,r-lllb
LA
—th,

Ve Dhvector of Aceounis, Panas
i B T :-n' " 1**:"‘-1 r ‘-f ‘-“-. ™ '1|"
Fhve Divectior General of B 111;,{13 }I-r“'r‘r':[i

e Joint Director of Audit, RA.O, Pi}.!‘%"%;‘li"l"i'.i"i..
o {(Foxp.) Depariment, seerela 1l Paia]

r‘-‘-

1

i

— . !
Frat s . _ . . e . , E T R N ¥ 4 et Th ; '-.
CHis issue eith the concurrence of Finanoe Departinent viae e



.l.lllll

It._.Ll-llll —— the

‘6002 Nidy WO} PANUNUOISIP SEM SJUAWNIOWS BA1X2 82uay ‘ST 2 (1F WOJj INO Pa1idjsuel) SEM €1 'ON 'IS Je pauonuaus (1aipuey Boq) Je3aIpue ‘o ‘A ‘sagp-7H  -'JLON.
0LL96¢€1 €10 ] pueln) o " — , — : i ———
81529  |csvv  (sopb  |osvb  |sSey lssyy  lseyy  |sovv lsswy  lsovy  losve  lzeoz  |zeaz  |zesz  lzzes ,. geleq 'S LYS| 0419Dd | /b |

e _ e - RN MO B . — L
roobor  |sooL lsoss  |soss |so9r lsoss - |sosz  |sosr  lsoer |spez  leooz sser  |ssey  |esey  |eesor | emed Aduds| IS4 |9l
. . U _ . I . e it h_ - - k. R U — U S .
2pe6 0195 |01es o199 |oioo loloe  loios  |owgs  loieo otss  |oies {osor  osov  losor  |zzest (J3AUQ) BS. OUIUSIY UYS| ISV 51
— — ~— - e e e T T
10513 [oeuy |Se1v |sbuv |s6ub |sely [seuy [seuy |6y |S6Lv  |SBLv |OL6E lov6z 1290} ~ (saipuenH Bo@) skus V'S US|  €86v-0H | Wi
0zsrs |0 0 0 096y |oser |ogey |oger loosy ooy  |ogssv  |veez  |viez lezitl | “UstpueH Boq) JesespUBN DA UUS
29578 |S186  [S18S  |SIBS [S49S GBS |SLes  |siBs  |s1es  |sies (i8S |zige  |zise  |ewee  |ousel _ " (;aipuey Bog) leH ‘G'A US| 890v-OH |21
. N SO NS S ——— . o . e s iL'J_
2z |0665 |06es (086G (0655 (0665 0665 |06S |o6S [06BS 0865 |6ELE  l6ELE  letle  |G0OyL | (eipuEH Bog) iy3pRNON A'D WNS| GO9EOH |14 |
9981 (0059 |Q0S9 |00S9 0099 (00g9 f0059 ooss ooss, [oose  foose |siee . |si6e ci6e  [LvEw) ~ (iaipuey Bog) Jexauped’s 4 wus| 1Sy, |01
628v6  |o699 |9600 (G699 |S699 (9699 (0609 o609 (699 |SB99 (9699 [Ty |sziv  [sziy  |bOSSE | (anuQ) Jesauped W 'S WUs| ISV 5
81579 losty  |covy  |coby  |oowr |osve  loovh  |oovb  lcoyb  |sowy  lssvy  |zeoz  |zsoz  |zsor  |ezes IENRUNES "H US| $209-Dd n
poss9  |0gor |ogor |osov |oesy |osov  |osey lossy |osow loser  |osor |ossz |08z ﬁ yL501 ned Y ws|  zZigrod H
S Rt g o > ., | CreTIs
voeso 089y |0sey - |0sey {osov losoy |osoy losop |osor [osey  |osov logez  |ossz  |osez  [wLgo  ueLQ W WS| £3480d “
1666,  lsvac  |svoc  lsvos lswos [svos  (svos  [oves  |evos |sves  lsvos  weve  |vewe  |veve  |seogl sexakied 'Q US| zserOH | S |
: . N . ] _ o . . S _
save  [566S [o66% 9565 9665|9665 [9665 |So6S [o66S 9eeS  |sess |oioe  [szoe  |szee  [eiser sejusenBuely g uuS|  ¢90rOH | ¢

—— , — N T . 4 - - . - —

0Z8h8 E%LS% 0165|0165 |oL6s |oLes [oles |oies [oues  |oLes |czee  szec  fszee  |svewl aner 'S uug|  pesE-OH | €
. — - - ey G et e st _ - e e e — —
80z/8  |S809 |5B0S (5809 (5809 [s809 |ss08  |sgoe  |seog sg0g |ooee  |0o6c  loose  |ssovi eNWeON N'S VUS| £8vE-DH | @
— sttt _ —_ _LII..._,I..II.T - ..l..Ll’ - e VU S .
80228  |9800 5809 [9809 |og0e 9809 |5809 {9809 |o809 6e08  |006€ 006 |859vi JENOSY 'S MuS| 08YE-OH | 1
— T A R — a0 -
| | _ | 03 80/20/80
._ | | L | w0} "ON]
;o)L | 60-unr | sp-Ael | 60-idy moumsmm?aﬂm. G0-UB] | 80-930 | 80-AON | 80-190 | so-das | go-bny | go-inr go-unr Sie3lly SUEN vonjeubisag _ S

SITUBMOjY t.m__.:o 2 Yy H Buipnioxa sjuswiniows Jo %,05) ifeued ‘OHJ Aed [eioadg 10) pajiiiua penbg uo)dd}ag quiog 03 paydeje (puuosiad 8a1jod 40 1S

g - sinxauuy

2. 2.



—— - = = =g .

—— ————

. E—E—— s -

[ ——

-



